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Petitioner present.

This petition was filed under section 376 of the Indian

Succession Act 1925 with a prayer for grant of an

extension of Succession Certificate in respect of the

debts and securities of late Ashok Kumar Dhar @Ashok
Dhar.

The case of the petitioner, in brief, is that the
petitioner Smt. Anushree Kundu is presently residing at
Siliguri, West Bengal and her parental residence is at
No 1 Namonigaon village, PS Rangapara, District

Sonitpur, Assam, within the jurisdiction of this court.

The deceased Ashok Kumar Dhar@ Ashok Dhar was

the father of the petitioner and he resided at
Rangapara within the jurisdiction of this court. The
petitioner's father died on 06.03.2021 in his own

residence at Village- No 1 Namonigaon, PS Rangapara,

Sonitpur, leaving behind the present petitioner and her

younger sister Smt. Rakhi Dutta Dhar. The mother of
the petitioner Late Shukla Dhar died on 051091202L

and her own residence at Rangapara, district Sonitpur.

The mother of Late Ashok Kumar Dhar, Late Saraj Bala

Dhar died about 41 years ago.

The deceased Ashok Kumar Dhar left an amount of
Rs.400,000/- with The Life Insurance Corporation of
India, Rangapara S.O. under Tezpur branch at the

time of his death and for the said amount a succession

certificate was issued on 30/0312022.



-

The said deceased Ashok Kumar Dhar left another
amount of Rs. 10,00,000/- at Rangapara Sub-Post

Office, which is specifically mentioned in the schedule

of the petition. That amount has not yet been received

by the present petitioner and her younger sister Rakhi

Dutta Dhar. The petitioner has averred that neither the
petitioner nor her younger sister has filed any petition

before any court or in the postal department for
receiving that amount. The deceased had not left any
will in respect of the said amount. The petitioner has
prayed for grant of an Extension Succession Certificate
in respect of that amount. The petitioner has stated
that there is no impediment for grant of The Extension

Succession Certificate.

After the institution of the proceeding notices were
sent to the concerned parties but none appeared to
contest the case. As such, the case proceeded ex
parte. During the course of the proceeding the
petitioner adduced her affidavit evidence as PW 1. In
her affidavit the petitioner has reiterated all the facts

which were mentioned in her petition. The petitioner
has also exhibited the death certificate of her father
Late Ashok Kumar Dhar as Exhibit l, the death
certificate of her mother Late Shukla Dhar as Exhibit 2
and the Savings Passbook of the account number

3581503502 as Exhibit 3.

Section 376 of the Indian Succession Act provides that
the District Judge may, on the application of the holder
of a certificate under this Part, extend the certificate to
any debt or security not originally specified therein, and
every such extension shall have the same effect as if
the debt or security to which the certificate is extendedM



had been originally specified therein. Exhibit 1 shows
that deceased Ashok Kumar Dhar died on 6lO3t2O21
and Exhibit 2 shows that the petitioner's mother Shukla
Dhar died on 0510912021. The Exhibit 3 shows that
there is a balance of Rs.10,00,000/- in the postal
savings account of the deceased Ashok Kumar Dhar.
while filing the petition the petitioner has arso attached
a copy of the succession certificate issued to her
earlier, This shows that the petitioner is the holder of
the succession certificate issued earlier in respect of
the debts and securities of the deceased.

The case of the petitioner is prima facie proved. As
such, the petition is allowed. Let an extension of the
succession certificate be issued in favour of the
petitioner, in respect of the debts and securities of her
deceased father. The petitioner shall pay the requisite
court fees. With this order this case is disposed of.
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